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CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

0.A.NO.278/2002

Friday, this the 3rd day of'May, 2002.

CORAM;
HON'BLE MR A.V.HARIDASAN, VICE CHAIRMAN

1. S.Igbal,
: Diesel Assistant,
Southern Railway,
Erode.

2. P.Mohan,
kDiesel Assistant,
Southern Railway,
Erode.

3. M.Munayar Hassain,
Diesel Assistant,
Southern Railway,
Erode.

4, R.Vasan,
Diesel Assistant,
Southern Railway,
Erode. '

5. R.Nambi Raj,
Diesel Assistant,
Southern Railway,
Erode. ‘ ) - Applicants

By Advocate Mr TC Govindaswamy
Vs

1. Union of India rep. by
‘ -the General Manager,,
Southern Railway,
Headquarters Office,
Park Town.P.O. '
Chennai-3.

2. The Divisional Railway Manager,
Southern Railway,
Palghat Division,
Palghat.

3. The Divisional Personnel Officer,
Southern Railway,
Palghat Division,
Palghat.




_2_
4. The Divisional Personnel Officer,
Southern Railway, Madurai Division,
Madurai.
5. The Chief Personnel Officer,
Southern Railway, : :
Headquarters Office, &
Park Town.P.O.
Chennai-3. - Respondents .

By Advocate | MriP:Hiidas)
(correction made on 26.6.2002 as per the memo)

The application having been heard on 3.5.2002 the Tribunal on
the same day delivered the following: :

ORDER

HON'BLE MR A.V.HARIDASAN, VICE CHAIRMAN

The applicants who are presently working as Diesel
Assistants in Palghat Division, ére aggrieved that the Railway
Administration is filling up the posf of Diesel Assistants in
Madurai Division by ‘direct recruitmenfr without considerin
their request for inter-Divisional trénsfef' to  Madurai

Division. 1In this application, the applicants have prayed for

the following reliefs: .

(a) Deé;éfé that the nonfeasance on the part of the
réép&ndﬁﬁts: in :‘ébnsideriﬁg the applicants for
inter~bivisional transfef and appointmentb‘és Diésél
Assistéhts in Madurai Division of Southern Railway is

[ ]

arbitrary, discfiminatory and unconstitutional.

(b) Direct the respondents fbjcoﬁéider_AnnéXureéA4iénd
also to initiate further action fovntfansfer and
appoint the .. applicants as Diésél"Asgistaﬁts,.of
ébuthern‘Ra11Way, Madurai Division in ﬁreféfence  to

any form of direct recruitment.



- 2. When the application c¢ame up for héaﬁing today,

learned counsel of the applicants stated that thé applicants
would be satisfied if the applicants are permitted;to make a
consolidated representation to the 5th respondengband if the
5th respondent isvdirected to éonsider and disp&se of the
representation within a short time. Learned coﬁnsel of the

respondents havev no objection in the applicaﬂion being

disposed of in the manner as suggested by the leaﬁned counsel

of the applicants.

3. In the light of the submissions made by tﬁe learned

counsel on either side, the application is disposed of without

going into the merits of the case, permitting theiapplicants

to make a consolidated representation to the 5th  respondent

within 15 days and directing the 5th respondent that if such a

representation is received, the same shall be Conéidered.and
an appropriate reply given wiphin a month the:eéftef. There

is no order as to costs. g - :

t o

Dated;ﬂthe:3}dfMay, ZQQZA

VAAARIDASAN
VICE CHAIRMAN

trs
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APPENDIX

APPLICANTS ANNEXURES

1.A1: A true copy of the. office order No.40/VI/M/2000 dated
26.6.2000 issued by the 4th respondent. o

2.A2: A true copy of the office order No.T.56/2¢00. dated
29.5.2000 issued by on behalf the 5th respondent.

3.A3:. A true copy of the office order No.59/VI/MT/2b01 dated

27.7.2001 1issued by the 4th respondent. §

4.A4: A true copy of the representation dated 125.8.2001,

submitted by the addressed to the 5th respondent}
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